
CENTRAL 	MINISTRTJVE TRI86 NAL 

C4LCUTTI BENCH 

No, OA 475 of 96 

Present : Hon'ble Ilr.Justice R.K.Chatterjee, V ice—Chairman 

Hon'ble Mr.r1.S.r1ukherj.e, Adrninist rative 1'lember. 

H. B. B1NTLE 

vs 

UNION OF INDIA & o1s. 

For the applicant : i1r.S.1ustaphi, counsel 
Mr.S.Sen, coubsei 

For the espondents: fls.U.Sanya].,c nsel 

HeIj.d on : 18.12.96 
	

Orqer Or, ; 18.12.95 

D R B E R 

Heard Ilr.S.Must.9phi, ounsel leadng tr.S.Sen, counsel 

for the petitioner and Ms.U.Sanyal,l counsel fo the respondents. 

Ilr.Ilustaphi submits that no reply as been Ni 3d by the respondents. 

He prays that at least 50% of qratuity be rele sed on the ground that 

the applicant has retired on 1992. ls.Sanyal s bmits that she could 

nt f'ile.rep1y and she has no instr ction also On hearing the counsel, 

for the petitioner we find that the D.A Proceed ng ws initiated a9ains 

the petitioner by issuing the charge sheet on 27.2.92 and Enquiry 

,OPf'1er has submitted repeatedly tht the petitioner is exonerated 

from all charge.Sjnce then no prog'ess in the 3 isciplinary Proceed ing 

is knojn to the petitioner, His ropesentation for early conclusion 

or enquiry has brought no result. Ir the circum tances we dispose of 

the application at this stage with the order that appropriate authority 

under re.levant Railway Pension Rules shall Pine ly dispose of the 

Disciplinary Proceeding within 4 months of the ate of communication 

or the order if not already 	
uhiC the petitioner 4111.1  

PL 
deemed to be exonerated Prom all chalrges with all conequentj

51 benefitg 
We make no order as to costs. 
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